PAC.No 64

PUBLIC ACCOUNTS COMMITTEE
(1977-78)

(SIXTH LOK SABHA)
TWENTY-FIFTH REPORT

DELAYS IN FURNISHING ACTION TAKEN NOTES

[Action taken by Government on the recommendations
of the Public Accounts Committee contained in their
220th Report (Fifth Lok Sabha)]

Presented in Lok Sabhaon {3 gsc -
Laid in Rajya Sabha on 13 bk v

LOK SABHA SECRETARIAT
NEW DELHI

November, 1.977'Agrahayana 1899 (Saka)
Price Re. 278



o

LIST or AUTHORISED AGENTS POR THE SALE OF LOK SABHA
' : SECRETARIAT PUBLICATIONS

B, Duff Lane, Calcutta-6

@
2
I
st Name of Agent ) Agency S1. Name of Agent Agency
No. ’ No. No. No.
ANDHRA PRADESH v2. Charles Lambert & Com- © 30
: pany, 101, Mahatma
1. Andhra Umversity General 8 Gandhi \Road, Opposite
Cooperatuve Stores Lid., Clock TFower, Fort,
Waltair (V:sakhap_amam)‘ Bombsy. . ¢
2. G.R. Lakshmipathy Cherty o4 13. The Cun:rem‘ Book House, 60
and Sons. General Mer- Maruti Lane, Raghunath
chants and News Agents, Dada)i Streei, Bombay-1.
Newpet, Chandragini,
Chittoor Dustrict, ¢ 14. Deccan Book Sjall, Fer- 65
. guson College Road, o
ASSAM Poona-4.
t5. M/s. Usha Book Depot,
3. véeﬂ"" C?ool‘: Depot, Pan ? <8</A. ChiraBazar.Khan 5
azar auliats. House, Girgaum Road,
BIHAR Bombay-2 B.R.
- Am" gu‘%ch“‘.', Rp::: 37 MYSORE
Box 7 ragonal Ro: )
. 16. M/s. Peoples Book House, 16
v Jamshedpur. Opp. Jaganmohan Palace,
* GUJARAT MYSOI(’-— 1
5.4Vi)ay Stores, Station Road, 35 | RAJASTHAN
Anard. 17. Informanion Centre, * 38
g . Government of Rajasthao,
6. .n’c' ’:::v El?;derBrzo:. 61 Tripoha, Jaipur Cay. .
hmedabad-6.
A . UTTAR PRADESH
H RYANA
A ' 18, Swasuk Indusiral Works. a
7 MT; Prabhu Book Scrvice, te s9. Hot: Strect Meerur
*Nat Subzimandi, Gurgaon, Cny.
Haryana, ° -
(Haryana,. 19 Law Bookp Company, . 48
/ Sardar arel  Marg,
MADHYA PRADESH Allahabac-1
§. bModern Book House, Shiv 13 o .
Vilas Palace, Indore Cuty. WEST BENGAL
MAHARASHTRA 20. Granthaloka, s/1. Ambica 10
. 4 Mookhernce Road. Bel-
9 M Sandcrdas éhanchand. 6 - gharia. 24 Parganas.
601, Girgaum Road. Ncar
1. Bombay- 2y. W Newrian & Company 4
. Princess s"“_ ' bay-2 “lad 3, Old Court Hnuse .
t0. The Intemationsl *Book. . 22 Streer, Calcutta
House (Pnvale) Limteg . . »
. Ash Lane, Mabaima 22. Firma K.L.Mukhopadhyay. 83
Gandb: Road, Bombay-1 6/1A, Banchharam Akrur
. Lane, Calcutta 12,
12 The Inrernanivnal Book 26
Service Deccan Gym- 23 M/s. Mukher Book House, 4
khana Poons-g




CORRIGENDA TO 25TH REPORT OF THE PU3LIC
ACCOUNTS COMMITTEE (1977-78)

Page Line For Read

(iii) 6 and 13 Put asterisk mar! on Sr.No.2

and 9 and add footnote -~
'Elected w,o.f, 23,11,1977
vice S/Shri Sheo Narain &
Jagdambi Prasad Yadav ceased
to be Members of the Commi-
~tec on their appointment

as Ministers of State,!

5 19 Put asterisk mark on the
word !'Notet,
1l 17 24 2.4
56 3 Ministry Ministry/Deptt.,
' Deptt,
56 5 All Minis-  Al) Ministries/

~tries Deptts. Deptts,
57 1 notic notice



RV EYE FS L |
(Ldtrrn. v & Reference Secvios
Ocui:al Govt Pablications,

Aoo. No. R.. YR 7/ Y(S
S -Z:J.a;'.%:.'c'/

CONTENTS

Pace
(iid)
ComposiTION OF THE PusLic Accounts ComyarTEE (1977-78)
INTRODUCTION (v)
ReporT !
APPENDICES
I. Action Taken Note from the Ministry of Finance (Deptt. of Expenditure). 1
II. Copy of D.O. No. 71/1/8/76-CF dt. 26.6.1976 from the Cabinet Secretary. 15
1I1. Action Taken Note from the Ministry of Home Affairs . . . 17
IV. Action Taken Note from the Ministry of Supply and Rehabilitation (Dcptt.
of Rehabilitation) . . . . . . 21
V. Action Taken Note from the Ministry of Supply and Rehabilitation
(Deptt. of Supply) . . . . . e e e 26
VI. Action Taken Note from the Ministry of Shlppmg and Transpott (Tra.ns
port Wing.) . . . . . . . . 28
VII. Action Taken Note from the Ministry of Health and Family Welfare
(Dcpar tment of Health) - - . . . . . . ° 34
VIII. Action Taken Note from the Ministry of Works and Housing . . 36
IX. Action Taken Note from the Ministry of Information and Broadcasting. 40
X. Action Taken Notc from the Ministry of Agriculture and Irngauon (D=ptt.
of Rural Development) . . . . . . .
XI. Action Taken Note from the Ministry of Planning (Deptt. of Statistics). 43
XII. Action Taken Note from the Ministry of Steel and Mines (Deptt. of Mines). 45
XIII. Copy of D. O. letter No. 12(24) E/(Coord)/76/281 FM/7/VIP (I) dt.
12-8-76 from the Minister of Finance to the Chairman, P-\C . 47
X1V. Copy of the Ministry of Finance (Dcptt of Expcndnurc) O.M. No. F. 12
(24) EI(Coord)/76 dt. 28-7-76. . .o ..
XV. Copy of D.O. Letter No. 33/76-B & A dt. 5-7-1976 from the Secretary
Ministry of Information and Broadcasting to the Chairman, PAC. 50
XVI. Copy of D.O. letter No. 411/34/76-Cus. IHI dt. 30-8-1976 from the Sec-
retary, Central Board o‘} Exé:sc and Customs. . . . . s1
XVII. Statement showing the Original Reports in respect of which Action Taken
replies from the Ministries/Departments were pending as on
10-8-1976 . . . . . . . . . . . 53
XVIII. Conclusions/Recommendations . . . . . . . 56

()
2090 LS—1



PUBLIC ACCOUNTS COMMITTEE
(1977-78)

Shri C. M. Stephen—Chairman

bt b pd e
> W O~ OWwW R gD nswWwN

[y
o

16.
17.

18.

19.

20.

21.

22.

[y

MEMBERS

Lok Sabha

. Shri Halimuddin Ahmed
. Shri Balak Ram

. Shri Brij Raj Singh

. Shri Tulsidas Dasappa

. Shri Asoke Krishna Dutt
. Shri Kanwar Lal Gupta
. Shri P. K. Kodiyan

. Shri Vijav Kumar Malhotra
. Shri B. P. Mandal

. Shri R. K. Mhalgi

. Dr. Laxminarayan Pandeya
. Shri Gauri Shankar Rai

. Shri M. Satyanarayan Rao
- Shri Vasant Sathe

Rajya Sabha

Smt. Sushila Shanker Adivarekar

Shri Sardar Amjad Ali

Shri M. Kadershah

Shri Piare Lall Kureel urf Piare Lall Talib
Shri S. A. Khaja Mohideen

Shri Bezawada Papireddi

Shri Zawar Hussain

SECRETARIAT

. Shri B. K. Mukherjee—Jt. Secretary.
. Shri Bipin Behari—Senior Financial Committee Officer.

)



INTRODUCTION

I, the Chairman of the Public Accounts Committee as authorised
by the Committee, do present on their behalf this Twenty-Fifth
Report on the action taken by Government on the recommendations
of the Public Accounts Committee contained in their Two Hundred
and Twentieth Report (5th Lok Sabha) on Delays in furnishing
Action Taken Notes'.

2. On 10 August, 1977 an ‘Action Taken Sub-Committee’ consist-
ing of the following Members were appointed to scrutinise the
replies received from Government in pursuance of the recommenda-
tions made by the Committee in their earlier Reports:

Shri C. M. Stephen—Chairman

Shri Asoke Krishna Dutt—Convener

. Shri Gauri Shankar Rai 1

Shri Tulsidas Dasappa =

. Shri Kanwar Lal Gupta ;, Members
Shri Zawar Hussain
Shri Vasant Sathe

No o e w N

J

3. The Action Taken Sub-Committee of the Public Accounts Com-
mittee (1977-78) considered and adopted the Report at their sitting
held on 17 October, 1977 (AN). The Report was finally adopted by
the Public Accounts Committee (1977-78) on 11 November, 1977.

4. For facility of reference the conclusions/recommendations of
the Committee have been printed in thick type in the body of the
Report. For the sake of convenience, the conclusions/recommenda-
tions of the Committee have also been appended to the Report in a
-consolidated form.

5. The Committee place on record their appreciation of the assist-
ance rendered to them in this matter by the Comptroller and Audi-
tor General of India.

New Devu; C. M. STEPHEN,
November 28, 1977 Chairman,
Agrahayana 7, 1899 (S). Public Accounts Committee.



REPORT

1.1. This Report of the Committee deals with the action taken
by Government on the recommendations/observations contained in
their 220th Report (Fifth Lok Sabha), which was presented to Lok

Sabha on 28th April, 1976, on ‘Delays in Furnishing Action Taken
Notes.’

1.2. The Public Accounts Committee in successive years had ex-
pressed their concern and dissatisfaction over the abnormal delays
in the submission of Action Taken Notes on the Committee’'s recom-
mendations. The Public Accounts Committee (1975-76) had con-
sidered this matter and decided to conduct a review in this regard.

The recommendations made by the Committee in paragraphs 1.36 to
1.39 are reproduced below:

*1.36. Parliamentary control over Government's financial
activities and all executive processes relative thereto can
only be meaningful and effective if the recommendations
of the Public Accounts Committee are promptly imple-
mented or adequate reasons for non-compliance are com-
municated without undue delay. Repeatedly, in the past,
the Public Accounts Committee have called for Action
Taken Notes being sent in time. Wherever reasonable
extension has been requested. it has been invariably
allowed. And yet, as the narrative pages of this Report
will show. the entire issue has been dealt with by Govern-
ment in a routine manner and without any apparent appre-
ciation of the P.A.C.'s feeling of seriousness and urgency
about it. In paragraph 2.4 of their 186th Report (Fifth
Lok Sabha). the Committee have been constrained to
observe that unless Government devise an adequate
machinery to see that the recommendations of the Com-
mittee receive prompt attention and the assurances held
out to the Committee from time to time, are sought to be
translated into positive action not only at the higher levels
of the administration but in all relevant spheres, the
labours of the Committee would be largely in vain and the
functioning of our parliamentary system would seriously
suffer.

1.37. It is disconcerting that in respect of as many as 7 out of
the 24 reports presented during 1974-75 by the Public
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Accounts Committee (1974-75), Action Taken Notes on all
the recommendations/observations had not been received
even after the lapse of nearly a year. While Action Taken
Notes on 27 out of the 50 recommendations/observations
contained, in the Committee’s 149th Report (Fifth Lok
Sabha) on ‘Bangladesh Refugees’ had not been furnished
to the Committee even 11 months after the presentation
of the Report to the House, not even a single Action Taken
Note on the 173rd Report (Fifth Lok Sabha) on the Direc-
torate of Advertising and Visual Publicity had been fur-
nished to the Committee, despite repeated requests. till the
finalisation of this Report. In respect of the 170th Report
(Fifth Lok Sabha) on the ‘Crash Scheme for Rural Em-
ployment’ Action Taken Notes on 10 out of the 39 recom-
mendations/observations contained in the Report are still
awaited. From these instances. which are not exhaustive
but only illustrative. it is evident that an urgent toning
up of things is needed badly. The Committee would urge
particularly the Cabinet Secretariat to review this thor-

oughly unsatisfactory state of affairs and take immediate
remedial measures.

1.38. The Committee take a serious view, in particular. of the
total non-receipt of any Action Taken Note from the Minis-
try of Information and Broadcasting on the Report relating
to the Directorate of Advertising and Visual Publicity,
which was presented to the Lok Sabha as far back as May,
1975, despite an assurance given in September, 1975. that
these would be sent ‘shortly’. What is even more disturb-
ing is that communications addressed in this reégard to the
Secretary of the Ministry have not been acknowledged,
let alone, answered. This, in the Committee’s view, is
entirely impermissible and unwarranted. The Committee
would like the reasons therefor to be looked into imme-
diately with a view to fixing responsibility. All the Action
Taken Notes should also be made available immediately
to enable the Committee to do their duty by Parliament
and finalise their Report.

1.39. Apart from asking for all reasonable expedition on the
part of Government in sending action Taken Notes, the
Committee required that the response of the Ministries/
Departments should also be explicit and categorical and
not couched as it sometimes is, in ambiguous language. For
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instance, often the Ministries/Departments merely remain
content with informing the Committee that their observa-
tions have been ‘Noted’ or are ‘under examination’, ‘under
consideration’, etc. As pointed out in paragraph 1.18 of
their 200th Report (Fifth Lok Sabha), the Committee
expect a positive and helpful reaction on the part of the
administration to their  observations/recommendations.
Merely, ‘noting’ the observations or the intimation of ‘no
comments’ where positive action had been called for, ren-
ders virtually nugatory the entire purpose of parliamen-
tary scrutiny on the basis of mutual exchange of facts and
reasoned conclusions. Parliament has laid on the Public
Accounts Committee a duty and a responsibility which just
cannot be shirked or diluted. This requires consistent and
constant co-operation of the administration with the Com-
mittee. In this matter of the highest importance to the
country’s political system as well as to the interests of our
people. the Committee stress their hope that the agencies
of Government would help by processing the Committe's
recommendations/observations with greater earnestness
and promptitude and also in a more positive and purpose-
ful manner than at present.”’

1.3. The Action Taken Notes received from the following Minis-
tries/Departments of the Government of India in respect of the re-
commendations/observations of the Committee are appended to this
Report (Appendices I to XII):

. Department of Expenditure
. Cabinet Secretariat

Ministry of Home Affairs

. Department of Rehabilitation

Department of Supply
Ministry of Shipping and Transport (Transport Wing)

. Department of Health

Ministry of Works and Housing

. Ministry of Information and Broadcasting
. Department of Rural Development

. Devartment of Statistics

12.

*Not vetted In Audit.

Department of Mines.
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1.4. With reference to these recommendations/observations of
the Committee, the Cabinet Secretariat were also requested, on 28
April, 1976, as follows:

‘The Cabinet Secretariat is requested to bring to the notice of
the Ministries/Departments of the Government of India
the recommendations made by the Public Accounts Com-
mittee in their 220th Report (Fifth Lok Sabha). That
Secretariat may also please request all the Ministries that
their replies to the recommendations may be furnished to
them (viz., Cabinet Secretariat), and coordinate those re-
plies so received by them {rom various Ministries/Depari-
ments of the Government of India. The Coordinated Ac-
tion Taken Notes on the recommendatxon's may please be
furnished to this Secrctariat ........ .

1.5. In his reply dated 26 June, 1976 (reproduced in Appendix II),

furnished in this connection, the Cabinet Secretary has stated, inter
alia, as under:

‘““The recommendations contained in the 220th Report of the
PAC on delays in furnishing Action Taken Notes by Gov-
ernment are under examination and a final report will be
sent to the Lok Sabha Secretariat soon.™’

‘As regards the request ...... that the Action Taken Notes
from various Ministries/Departments of the Government
of India may be obtained by the Cabinet Secretariat and
furnished to the PAC, it is felt that the proposed course
of action will lead to avoidable delay. It is proposed.
therefore, to continue the existing practice under which
Action Taken Notes are submitted direct by the Ministries/
Departments to the Lok Sabha Secretariat as and when
they are ready. A watch on their timely submission will,
however, be kept by the Ministry of Finance (Department
of Expenditure) which has the nodal responsibility for
matters relating to the PAC. With this end in view all
Secretaries to Government are being advised to send copies
of their communication forwarding Action Taken Notes
together with particulars of the latter to Secretary. Depart-
ment of Expenditure.’

1.6. The Chairman, Public Accounts Committee had also addressed
a letter to the Finance Minister, on 30 April, 1976 seeking the help

and cooperation of the Minister in setting up some machinery in Gov-
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ernment whereby it could be ensured that the agencies of the Gov-
ernment would help by processing the Committee’s recommendations
with greater earnestness and promptitude and also in a more positive
and purposeful manner than at present. This was followed up by
another D.O. letter dated 20 July, 1976.

1.7. The Finance Minister, in his reply dated 12 August, 1976,
(reproduced in Appendix XIII), replied inter alia as follows:— °

“In pursuance of the PAC’s recommendations in para 1.37 of
the 220th Report, the procedure for processing the Action
Taken Notes has been reviewed and it has been decided to
instal ‘focal Points’ for the work connected with the PAC’s
Reports in each Ministry/Department and Central ‘Focal
Point’ for the Government as a whole in the Ministry of
Finance, Deptt. of Expenditure.

...... With the arrangements now introduced ...... the
time taken in processing recommendation of the Commit-
tee will be reduced and Action Taken Notes will be sent
in time.”

1.8. In their Action Taken Note dated 5 August, 1976, the Ministry
of Finance (Department of Expenditure) had informed the Commit-
tee as under:—

“The existing procedure for processing the reports of the
Public Accounts Committee has been reviewed in consul-
tation with the Department of Cabinet Affairs and the
following identified as some of the major reasons contri-
buting to the delays:—

(a) While the 6 months period allowed for sending Action
Taken Notes begins from the date of presentation of
the PAC Report to Parliament, the printed copies of
the Report become available several months later. A
cyclostyled copy is supplied in advance but this is not
adequate for commencement of processing as additional
copies are needed for consulting the various sub-units

of the Ministry.

(b) Where State Governments act as agencies of the Central
Government as in construction of National Highways,
correspondence has to be entered into with State Gov-
ernments.

*Not vetted in Audit.
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(c) Delays are also inherent in the situgtion where work
is given by a Central Ministry to gn organisation or”
agency, under the administrative control of another
Ministry.

(d) where the Central Government provide a subvention
and the State Government uses these funds as well as

their own funds for specified purposes e.g. relief op-
erations and the PAC raises questions about misutili-
sation which only the State Government is in a posi-
tion to answer.

(e) Cases in which the PAC wants responsibility for lapses
to be fixed, and references have to be made to the vigi-
lance authorities, the UPSC etc.

2. The following remedial measures have been suggested seria-
im:—
(a) above: The period of six months should count from the

date of receipt of sufficient number of cyclostyled or print-
ed copies in the concerned Ministry.

(b) and (c¢) above: Extension of time may be requested as
necessary if the requisite information cannot be obtained
within 6 months.

(d) above: A point has been raised for consideration if the Pub-
lic Accounts Committee could leave these matters to be
taken up by the PAC of the concerned State Legislatures.

(e) above: The PAC could leave it to Government to pursue
the question of disciplinary action once it has given an
assurance that the responsibility would be fixed and
action taken. These processes are time taking.

3. The following institutional arrangements have also been made
to monitor timely submission of Action Taken Notes:

(a) In each Ministry/Department, the Integrated Financial
Adviser would function as a focal point directly responsi-
ble to the Secretary. He should coordinate and watch pro-
gress. monitor delays and take necessary action to expedite
the examination of PAC Reports in the Ministry/Depart-
ment.

(b) Besides the focal points in individual Ministries Secretary

(Expenditure) in the Ministry of Finance should be focal
point for the Government as a whole to monitor the timely



submission of Action Taken Notes by Ministries/Depart-
ments. Copies of all communications to Lok Sabha Sectt.
forwarding Action Taken Notes together with particulars
of the letter as also of copies of communication seeking
extension of time, should be invariably endorsed by
the administrative Ministry concerned to the Ministry of
Finance (Department of Expenditure).

Appropriate instructions have been issued to all Secretaries,
Special Secretaries, Additional Secretaries etc. to the
Government of India.

1.9. The necessary instructions issued in this regard by the
Ministry of Finance on 28 July, 1976 are reproduced in Appendix
XIV.

1.10. In reply to their recommendations contained in Paragraph
1.38 of the 220th Report (5th Lok Sabha), the Secretary, Ministry
of Information and Broadcasting, in his letter* dated 5 July, 1976,
(reproduced in Appendix XV) expressed his deepest regrets for
the delay in submitting Action Taken Notes on 173rd Report (5th
Lok Sabha) of the Public Accounts Committee. He had also stated,
inter alia, as follows:

‘.....such delays would not recur in future and notes on
action taken or proposed to be taken on the PAC's
Reports relating to this Ministry would be processed on
a top priority basis.’

1.11. In their Action Taken Note on their recommendations
contained in paragraph 1.36 of the 220th Report, the Department
of Rehabilitation had stated as under:—

“‘Instructions have been issued that the recommendations of
the Public Accounts Committee received from time to
time should be dealt with promptly at all levels and
Action Taken Notes submitted within the prescribed
period of six months; wherever the Action Taken Note
cannot be submitted in time. approval of the Lok Sabha
Secretariat for extension of the time limit would be
obtained.

The procedure for dealing with the recommendations of the

Public Accounts Committee has been streamlined to
ensure fortnightly review of the progress made in the

*Not vetted in Audit-.m
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finalisation of Action Taken Notes by the Branch Officers
concerned. Instructions have also been issued that
wherever delay is anticipated in getting the Note vetted
by Audit, advance copies thereof should be forwarded
to the Lok Sabha Secretariat and whenever the Note is
sent after the expiry of due date, the reasons for delay
should invariably be explained to the Lok Sabha Secre-
tariat. All out efforts continue to be made to furnish
the Action Taken Notes within the prescribed period of
six months.”’

1.12. As regards the delay in furnishing Action Taken Notes on
- the recommendations contained in the 166th Report of the Public
Accounts Committee (1974-75), the Secretary, Central Board of
Excise and Customs, in his D.O. letter* dated the 30 August, 1976
(reproduced in Appendix XVI), stated inter alia as follows: —

‘.....The delay in the finalisation of the '“Action Taken
Notes™' could not be avoided because fairly important
questions of law are involved in the recommendations of
the Public Accounts Committee, and the matter had
to be examined at the highest levels in the Government,
both before making a reference to the Attorney General
through the Ministry of Law and after the receipt of
his advice.’

‘While this unavoidable delay in sending the ""Action Taken
Notes'" is regretted, I would like to add that the Central
Board of Excise and Customs attaches great importance

’

to the recommendations/observations of the PAC...... .

1.13. In view of the fact that the life of the Fifth Lok Sabha
was not expected to be beyond early 1977 and the work of the PAC
during their term was to be completed before the end of 1976, all
the Ministries/Departments of the Government of India were
called upon to cooperate with the Committee by sending in Action
Taken Notes on all Reports presented during 1975-76 by the end
of August, 1976 so that much of labour already put in by the Com-
mittee and by Government did not prove infructuous. Accordingly
the Department of Expenditure on whom the ‘nodal responsibility’
for monitoring timely submission of Action Taken Notes for Gov-
ernment as a whole was fixed, had asked on 21 July, 1976 for a
statement showing the details of the recommendations contained

*Not vetted in Audit.
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in the PAC Reports in respect of which action taken notes had
not been received. The necessary information furnished to the
Department of Expenditure is reproduced in Appendix XVIIL

1.14. The Department of Expenditure had again emphasised
upon the various Ministries/Departments of the Government on
13 August, 1976, ‘that if, for any reason, the Action Taken Note
in respect of a particular recommendation cannot be furnished to
the Lok Sabha Secretariat before the 31st August, 1976 the Minis-
tries/Departments concerned should seek extension of time giving
reasons for the delay’ and copies of all such communications be
endorsed to that Department.

1.15. While Committee are happy to note that measures aimed
at securing timely submission of Action Taken Notes on the Com-
mittee’s recommendations have now been taken, though belatedly,
by setting up a ‘Monitoring Cell' in the Department of Expenditure
as the ‘focal point’ for the Government as a whole, to coordinate
the progress in this regard and monitor delays with Ministries con-
cerned, the Committee hope that the Integrated Financial Advisers/
Internal Financial Advisers in each Ministry would discharge their
responsibility effectively in examining the Reports of the Commit-
tee and in coordinating and monitoring the expeditious submission
of the Action Taken Notes thereon to the Committee. The Com-
mittee would watch the position in this regard for sometime and
approach the Government again in case they find any laxity in

attending to the recommendations of the Committee made in their
reports.

1.16. One of the major reasons advanced by the Ministry of
Finance contributing to the delays in submission of Aetion Taken
Notes is that the number of cyvclostyled eopies supplied to the
Ministries/Departments at the time of presentation of reports is
inadequate. No such specific instance has ever been brought to
the notice of the Committee. However. the Committee do not
envisage difficulty in the supply of sufficient number of copies of
their reports cyclostyled or printed to the Ministries concerned to
facilitate quick processing.

1.17. The Committee recognise the need for extension of time
if the requisite information cannot be obtained witkin six months
in the cases where the State Governments act as agencies of the
Central Government or where work is given by a Central Ministry
to an organisation or agency under the administrative control of
another Ministry. The Committee, however, cannot agree to the
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suggestion made by the Ministry to leave to the PAC of the con-
ecerned State Legislature the matters where the Central Govern-
ment provide a subvention and the State Government uses these
funds as well as their own funds because it involves the broader
question of accountability for any expenditure out of Consolidated
Fund of India for which Central Government is responsible to
Parliament.

1.18. In respect of the Ministry’s suggestion that “The PAC
could leave it to Government to pursue the question of disciplinary
action once it has given an assurance that the responsibility would
be fixed and action taken’’, the Committee would like to treat the
assurance given by the Ministry as an interim reply to the recom-
mendation and would insist on a final reply showing the nature of
action taken in a further period of six months (i.e. within a year
of the presentation of the original Revort).

NeEw DELHT; C. M. STEPHEN,
November 28, 1977. Chairman,

Agrahayana 7, 1899 (Sdka). - Public Accounts Committee.




Appentlix I
(Vide para 1.3)
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)
Recommendations

Parliamentary control over Government’s financial activities and
all executive processes relating thereto can only be meaningful and
effective if the recommendations of the Public Accounts Committee
are promptly implemented or adequate reasons for non-compliance
are communicated without undue delay. Repeatedly, in the past,
the Public Accounts Committee have called for Action Taken Notes
being sent in time. Wherever reasonable extension has been request-
ed, it has been invariably allowed. And yet, as the narrative pages
of this Report will show, the entire issue has been dealt with by
Government in a routine manner and without any apparent appre-
ciation of the P.A.C.s feeling of seriousness and urgency about it.
In paragraph 24 of their 186th Report (5th Lok Sabha), the Com-
mittee have been constrained to observe that unless Government
devise an adequate machinery to see that the recommendations of
the Committee receive prompt attention and the assurances held out
to the Committee, from time to time, are sought to be translated into
positive action not only at the higher levels of the administration
but in all relevant spheres, the Labours of the Committee would be

largely in vain and the functioning of our parliamentary system
would seriously suffer.

It is disconcerting that in respect of as many as 7 out of the 24
reports presented during 1974-75 by the Public Accounts Committee
(1974-75), Action Taken Notes on all the recommendations/observa-
tions had not been received even after the lapse of nearly a year.
While Action Taken Notes on 27 out of the 50 recommendations/
observations contained. in the Committee’s 149th Report (5th Lok
Sabha) on ‘Bangladesh Refugees’ had not been furnished to the Com-
mittee even 11 months after the presentation of the Report to the
House, not even a single Action Taken Notes on the 178rd Report
(5th Lok Sabha) on the Directorate of Advertising & Visual Publi-
city had been furnished to the Committee, despite repeated requests,
till the finalisation of this Report. In respect of the 170th Report
(5th Lok Sabha) on the ‘Crash Scheme for Rural Employment’ Action

11
2090 LS—2.
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Taken Notes on 10 out of the 39 recommendations/observations con-
tained in the Report are still awaited. From these instances, which
are not exhaustive but only illustrative, it is evident that an urgent
toning up of things is needed badly. The Committee would urge.
particularly the Cabinet Secretariat to review this thoroughly un-
satisfactory state of affairs and take immediate remedial measures.

[Paragraphs 1.36 and 1.37 of 220th Report of the P.A.C. (5th Lok
Sabha)j

Action Taken

The existing procedure for processing the reports of the Public
Accounts Committee has been reviewed in consultation with the
Department of Cabinet Affairs and the following identified as some
of the major reasons contributing to the delays: —

(a) While the 6 months period allowed for sending Action
Taken Notes begins from the date of presentation of the
PAC Report to Parliament, the printed copies of the
Report become available several months later. A cyclo-
styled copy is supplied in advance but this is not adequate
for commencement of processing as additional copies are
needed for consulting the various sub-units of the Minis-
try.

(b) Where State Governments act as agencies of the Central
Government, as in construction of National Highways,
correspondence has to be entered into with State Govern-
ments,

(c) Delay are also inherent in the situation where work
is given by a Central Ministrv to an organisation or
agency, under the administrative control of another Minis-
try.

(d) Where the Central Government provide a subvention and
the State Government uses these funds as well as their
own funds for specified purposes e.g.. relief operations
and the PAC raises questions about misutilisation which
only the State Government is in a position to answer-

(e) Cases in which the PAC wants responsibility for lapses to
be fixed, and references have to be made to the vigilance
authorities, the UPSC, etc.

2. The following remedial measures have been suggested seria-
tium: —
(a) above: The period of six months should count from
the date of receipt of sufficient number of cyclostyled or
printed copies in the concerned Ministry.
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Ab) and (c) above: Extension of time may be requested as
. necessary if the requisite mformation cannot be obtained
within 6 months,

(d) above: A pomt has been 'raised for consideration if the
Public Accounts Committee could leave these matters to
be taken up by the PAC of the concerned State Legisla-
tures.

(e) above: The PAC could leave it to Government to pursue
the question of disciplinary action once it has given an
assurance that the responsibility would be fixed and action
taken. These processes are time-taking.

3. The following institutional arrangements have also been made
to monitor timely submission of Action Taken Notes:

(a) In each Ministry/Department, the Integrated Financial
Adviser would function as a focal point directly responsi-
ble to the Secretary. He should coordinate and watch
progress, monitor delays and take necessary action to
expedite the examination of PAC Reports in the Ministry/
Department.

(b) Besides the focal points in individual Ministries Secretary
(Expenditure) in the Ministry of Finance should be the
focal point for the Government as a whole to monitor the
timely submission of Action Taken Notes by Ministries/
Departments. Copies of all communications to Lok Sabha
Sectt. forwarding Action Taken Notes together with
particulars of the letter as also of copies of communication
seeking extension of time should be invariably endorsed
by the administrative Ministry concerned to the Ministry
of Finance (Department of Expenditure).

Appropriate instructions have been issued to all Secretaries,
Special Secretaries, Additional Secretaries etc., to the Government
of India.

Sd/- (J. P. DAS)
Joint Secretary to the Govt. of India.

[Min. of Fin., Deptt. of Expenditure, O. M. No. F.12(24)-E-
(Coord) /76 dated the 31st July, 1976.]

Recommendation

Apart from asking all reasonable expedition on the part of Gov-
ernment in sending Action Taken Notes, the Committee required
that the response of the Ministries/Departments should also be
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explicit and categorical and not couched, as #t -sémiethass is, in am-
biguous language. For instance, often the NEHEINWDepartments.
merely remain content with informing the Commitiee thut their ob-
servations have been ‘Noted’ or are ‘under examination’ ‘under
considéiation’, ete. As pointed out i paragraph 1.18 of their 220th
Report (5th Lok Sabha) the Committee expéct a positive and helpful’
reaction on the part of the administration to their observations/
recommendations. Merely, ‘nothing’ the observations or the intima-
tion of ‘no comments’ where positive action had beeh calted for,
renders virtually nugatory the entire purpose of Parliamentary
scrutiny on the basis of mutual exchange of fatts and feasoned con-
clusions. Parliament has laid on the Public Accounts Committee a
duty and a responsibility which just cannot be shirked or diluted.
This requires consistent and constant cooperation of the administrat-
tion with the Committee. In this matter of the highest importance
to the country’s political system as well as totheinterests of our
people, the Committee stress their hope that the agencies of Govern-
ment would help by processing the Committee’s recommendations
observations with greater earnestness and promptitude and also in a
more positive and purposeful manner than at present.

[Paragraph 1.39 of 220th Report of the P.A.C. (5th Lok Sabha)]
Action Taken

The recommendation has been examined in consultation with the
Department of Cabinet Affairs.

The observations have been brought to the notice of all Secre-
taries, Special Secretaries, Additional Secretaries & Integrated Fin-
ancial Advisers of the Government of India for compliance.

Sd/- J. P. DAS
Joint Secretary to the Govt. of India.

[Ministry of Finance, Department of Expenditure, O.M. No.
12(24)-E(Coord)/76 dated 31st July, 1976}



Appendix—F
(Vide Paras 1.3 & 1.5)

No. 71/1/3/16-CF.
CABINET SECRETARY
NEW DELHI
26th June, 1976.
Dear Shri Paranjpe,

Please refer to your letter No. 2/1/50/76/PAC, dated 17th June,
1976, regarding the recommendations contained in the 220th Report
on the Public Accounts Committee and modification in the time limit

for sending Action Taken Notes on the Reports presented during
1975-76.

2. We have noted that since the life of the present Lok Sabha does
not extend beyond early 1977 and the work of PAC during its present
term may have to be completed before the end of 1976, the normal
time limit of six months for submission of Action Taken Notes has to
be modified. As desired by the Chairman, PAC, we are advising the
Secretaries of Ministries/Departments that Action Taken Notes on
all reports presented during 1975-76 be sent to the Lok Sabha
‘Secretariat by the end of August, 1976. They are being advised
further that where in exceptional circumstances difficulty in compli-

ance with this time limit is apprehended. timely action should be
taken to seek extension.

3. The recommendations contained in the 220th Report of the PAC
on delays in furnishing Action Taken Notes by Government are

under examination and a final report will be sent to the Lok Sabha
Secretariat soon.

4. As regards the request (of the Lok Sabha Secretariat in their
letter dated 28th April, 1976) that the Action Taken Notes from
various Ministries/Departments of the Government of India may be
obtained by the Cabinet Secretariat and furnished to the PAC. it is
felt that the proposed coursc of action will lead to avoidable delay.
It is proposed therefore, to continue the existing practice under
which Action Taken Notes are submitted direct by the Ministries/
Departments to the Lok Sabha Secretariat as and when they are
ready. A watch on their timely submission will, however, be kept

15
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by the Ministry of Finance (Department of Expenditure), which has
the nodal responsibility for matters relating to the PAC. With this
end in view all Secretaries to Government are being advised to send
copies of their communication forwarding Action Taken Notes to-
gether with particulars of the latter to Secretary, Department of

Expenditure.
Yours sincerely,
(B. D. PANDE):
Shri H. G. Paranjpe,
Chief Financial Committee Officer,

Lok Sabha Secretariat,
New Delhi.



APPENDIX—IIT
(Vide Para 1.3)
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

Recommendation

Parliamentary control over Government’s financial activities and.
all executive processes relative thereto can only be meaningful and
effective if the recommendations of the Public Accounts Committee
are promptly implemented or adequate reasons for non-compliance
are communicated without undue delay. Repeatedly, in the past,
the Public Accounts Committee have called for Action Taken Notes
being sent in time. Wherever reasonable extension has been
requested, it has been invariably allowed. And yet, as the narrative
pages of this Report will show, the entire issue has been dealt with
the Govt. in a routine manner and without any apparent appre-
ciation nf the P.A.C.’s feeling of seriousness and urgency about it.
In paragraph 2.4 of their 186th Report (Fifth Lok Sabha), the Com--
mittee have been constrained to observe that unless Government
devise an adequate machinery to see that the recommendations of
the Committee receive prompt attention and the assurances held out
to the Committee from time to time, are sought to be translated into
positive action not only at the higher levels of the administration
but in all relevant spheres, the labours of the Committee would be
largelyv in vain and the functioning of our Parliamentary svstem
would seriously suffer.

[Paragraph 1.36 of 220th Report of the P.A.C. (5th Lok Sabha)]

Action Taken

The recommendation of the Committee has been brought to the
notice of all concerned officers for guidance and strict compliance
vide this Ministry’s circular No. 7/7/76-AC.III, dated 13th August,

1976 (Copy enclosed).
17
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MOST IMMEDIATE
Nov 7/7/76-ACIH
GOVERNMENT QF INDIA/BHARAT SARKAR
MINISTRY OF HOME AFFAIRS/GRIH MANTRALAYA
New Delhi-110001, the 13th August, 1976.

\

22 Sravana, 1898.

SuBJECT.—Para 1.36 of Public Accounts Committee 220th Report
(5th Lok Sabha).

The undersigned is directed to enclose an extract of the recom-
mendation of the PAC contained in para 1.36 of its 220th Report
(5th Lok Sabha). The observation of P.A.C. may please be noted
for guidance and strict eomplianee.

Sd/- B. M. SINGH,
Under Secretary to the Govt. of India.

1. All Sections/Desks in the Ministry of Home Affairs.

2. Copy for infermation to all Joint Secretaries/Directors/
Deputy Secretaries/Under Seeretaries in the Ministry of
Home Affairs.

3. Copy te Registrar General, India.

Recommendation

Apart from asking for all reasonable expedition on the part of
Government in sending Action Taken Notes, the Committee require
that the response of the Ministries/Departments should also be
explicit and categorical and not couched, as it sometimes is, in ambi-
guous language. For instance, often the Ministries/Departments
merely remain content with informing the Committee that their
observations have been ‘Noted’ or are ‘under examination’, ‘under
consideration’ etc. As pointed out in paragraph 1.1.8 of their 200th
Report (Fifth Lok Sabna), the Ccmmittee expect a positive and help-
ful reaction on the part of the administration to their observations/
recommendations, Merely, ‘noting’ the observations or the intima-
tion of ‘no comments’, where positive action had been called for,
renders virtually nugatory the entire purpose of parliamentary
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scrutiny on the hasis of mutual exchange of facts and reasoned con-
clusions. Parliament hag laid on the Public Aceounts Committee a
duty and a responsibility which just cannot be shirked or diluted.
This requires consistent and constant cooperation of the adminis-
tration with the Committee. In this matter of the highest importance
to the country’s political system as well as to the interests of our
people, the Committee stress their hope that the agencies of Gov-
ernment would help by processing the Committee’s recommenda-
tions/Observations with greater earnestness and promptitude and
also in a more positive and purposeful manner than at present.

[Para No. 1.39 of P.A.C.’s 220th Report (5th Lok Sabha)]
Action Taken

The instructions issued by the Cabinet Secy. in his D.O. letter
No. 71/1/3/76-CF, dated 21st July, 1976 have been circulated to all
concerned officers for guidance and strict compliance vide this Min-

istry’s letter No. 3/9/76-AC.III, dated 3rd August, 1976 (copy
enclosed).

MOST IMMEDIATE
CONFIDENTIAL
No. 3/9/76.AC.I1I

GOVERNMENT OF INDIA/BHARAT SARKAR

MINISTRY OF HOME AFFAIRS/GRIH MANTRALAYA

New Delhi-110001, the 3rd August, 1976.

12th Sravana, 1898.
OFFICE MEMORANDUM

SuBJecT.—Para 1.39 of Public Accounts Committee 220th Report
(5th Lok Sabha).

The undersigned is directed to enclose for information and neces-
sary action a copy of Cabinet Secretary’s D.O. letter No. 71/1/3/76-
CF, dated 21st July, 1976 on the above subject. The observation of

the PAC reproduced therein may please be noted for guidance and
compliance.

AUTHORISED FOR ISSUE
Sd/-

(A. K. SEN)

Director (Finance)
(J. N. MOHAN)

SECTION QOFFICER.
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1. All Sections/Desks in the Ministry of Home Affairs.

2. Copy for information to all Joint Secretaries/Directors/
Deputy Secretaries/Under Secretaries in the Ministry of
Home Affairs. :

3. Copy to Registrar General of India.

Copy of immediate/confidential D.O. letter No. 71/1/3/76-CF,.
dated 21st July, 1976 from Shri B. D. Pande, Cabinet Secretary, New
Delhi addressed to Shri S. L. Khurana, Secretary, Ministry of Home:
Affairs, New Delhi.

The Public Accounts Committee in para 1.39 of their 220th Re-
port (5th Lok Sabha) have observed as under: —

“Apart from asking for all reasonable expedition on the part
of Government in sending Action Taken Notes, the
Committee require that the response of the Ministries/
Departments should also be explicit and catego:iral and
not couched, as it sometimes is, in ambiguous language.
For instance, often the Ministries/Departments merely
remain content with informing the Committee that their
observations have been ‘Noted’ or are ‘under examination’,
‘under consideration’. etc. As pointed out in paragraph
1.1.6 of their 200th Report (Fifth Lok Sabha), the Com-
mittee expect a positive and helpful reaction on the part
of the administration to their observations/recoinmenda-
tions. Merely. ‘noting’ the observations or the intima-
tion of ‘no comments’, where positive action had been
called for, renders virtually nugatory the entire purpose
of parliamentary scrutiny on the basis of mutual exchange
of facts and reasoned conclusions. Parliament has laid on
the Public Accounts Committee a duty and a responsibi-
lity which just cannot be shirked or diluted. This re-
guires consistent and constant cooperation of the admi-
nistration with the Committee. In this matter of the high-
est importance “to the country's political system as well
as to the interests of our people, the Committes stress
their hope that the agencies of Government would help
by processing the Committee’s recommendations/observa-
tions with grealer earnestness and promptitude and also
in a more positive and purposeful manner than at pre-
sent.” .

2. T shall be grateful if the observations of the Committee are
kept in view while processing the Reports in your Ministry/Depart-
ment. .
[Ministry of Home Affsirs, O.M. No. 7/7/76-A.C.III, dt. 1-9-1976]



APPENDIX IV

(Vide Para 1.3)
MINISTRY OF SUPPLY AND REHABILITATION
(Department of Rehabilitation)

Recommendation

Parliamentary control over Government’s financial activities and
all executive processes relative thereto can only be meaningful and
effective if the recommendations of the Public Accounts Committee
are promptly implemented or adequate reasons for non-compliance
are communicated without undue delay. Repeatedly, in the past, the
Public Accounts Committee have called for Action Taken Notes
being sent in time. Wherever reasonable extension has been re-
quested. it has been invariably ailowed. And yet, as the narrative
pages of this Report will show, the entire issue has been dealt with
by Government in a routine manner and without any apparent ap-
preciation of the Public Accounts Committee's feeling of seriousness
and urgency about it. In paragraph 2.4 of their 186th Report (Fifth
Lok Sabha), the Committee have been constrained to observe that
unless Government devise an adequate machinery to see that the
recommendations of the Committee, receive prompt attention and
the assurances held gut to the Committee. from time to time, are
sought to be translated into positive action not only at the higher
levels of the administration but in all relevant spheres, the labours
of the Commitiee would be largely in vain and the functioning of
our Parliamentary system would seriously suffer.

[Para 1.36 of 220th Report of the P.A.C. (5th Lok Sabhal].

Action Taken

Instructions have been issued on 25th August. 1976 that the re-
commendations of the Public Accounts Committee received from
time to time should be dealt with promptly at all levels and Action
Taken Motes submitted within the prescribed period of six months:
wherever the Action Taken Note cannot be submitted in time. ap-
proval of the Lok Sabha Seccretariat for extension of the time limit
would be obtained.

The procedure for dealing with the recommendations of the. Pub-
lic Accounts Committee has been streamlined to ensure fortnightly

21
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review of the progress made in the finalisation of Action Taken
Notes by the Branch Officers concerned. Instructions have also been
issued that wherever delay is anticipated in getting the Note vetted
by Audit, advance copies thereof should be forwarded to the Lok
Sabha Secretariat and whenever the Note is sent after the expiry of
due date, the reasons for delay should invariably be explained to
the Lok Sabha Secretariat. All out efforts continue to be made to
furnish the Action Taken Notes within the prescribed period of six
months.

(8d) /-
New Dsvur; (U. VAIDYANATHAN),
22-9-1976. Joint Secretary to the Govt. of India.

(No. G. 25015/4/76-Bud)
Recommendation

It is disconcerting that in respect of as many as 7 out of the
24 reports presented during 1974-75 by the Public Accounts Com-
mittee (1974-75), Action Taken Notes on all the recommendations/
observations had not been received even after the lapse of nearly
a year. While Action Taken Notes on 27 out of the 50 recommen-
dations/observations contained, in the Committee’s 149th Repo:t
(Fifth Lok Sabha) on ‘Bangla Desh Refugees’ had not been furnish-
ed to the Committee even 11 months after the presentation of the
Report to the House, not even a single Action Taken Note on the
173rd Report (Fifth Lok Sabha) on the Directorate of Advertising &
Visual Publicity had been furnished to the Committee, despite re-
peated requests, till the finalisation of this Report. In respect of
the 170th Report (Fifth Lok Sabha) on the ‘Crash Scheme for Rura!
Employment’ Action Taken Notes on 10 out of the 39 recommen-
dations/observations contained in the Report are still awaited. From
these instances, which are not exhaustive but only illustrative,
it is evident that an urgent toning up of things is needed badly. The
Committee would urge particularly the Cabinet Secretariat to re-
view this thoroughly unsatisfactory state of affairs and take imme-
diate remedial measures.

[Para 1.37 of 220th Report of the P.A.C. (5th Lok Sabha)]
Action Taken

The reasons for delay in submission of Action Taken Notes in
respect of the various observations/recommendations as contained
in 149th Report of the Public Accounts Committee (5th Lok Sabha),
have already been explained in reply to Paragraph 1.8 (S. No. 1) of
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Appendix to 213th Report of the PAC—5th Lok Sabha and a copy

is entloset for ready reference.
Sd/-

(3. A. S. QUADIRI),
Joint Secretary to the Government of India.

New DELHI;
Dated the 26th August, 1976.
F. No. 5(4)/76-FA&BD.

Recommendation

The Committee take a serious view of the non-receipt, even after
the lapse of nearly a year since the presentation of their Report, of
Action Taken Notes on as many as 27 out of the 50 recommenda-
tions/observations contained in the 149th Report (Fifth Lok Sabha).
That this should be so despite a specific request made by the Com-
mittee that all the notes may be furnished to them latest by 16
August, 1975 is regrettable. Even in the normal course, in accordance
with the time schedule prescribed in this regard in the Committee’s
5th Report (Fourth Lok Sabha), these notes were due at the latest
by 22 October 1975, and it is disturbing that even this routine sche-
dule has not been substantially—let alone fully—adhered to by the
Department of Rehabilitation. The Committee, thus, are unable to-
assess meaningfully the action taken or not taken by Government on
their recommendations/observations. Parliamentary usage and pro-
priety require that such recommendations receive prompt attention
and the Committee would like the Cabinet Secretariat to issue in-
structions to all Ministries/Departments to ensure that Action Taken
Notes are supplied, save in extraordinary circumstances, within the
prescribed time-limit.

[Para No. 1.8 of 213th Report of the P.A.C. (5th Lok Sabha)]

Action Taken

The recommendation has been considered in consultation with
the Cabinet Secretariat. A Circular D.O. letter has been addressed
by the Cabinet Secretary to all Secretaries, Special Secretaries, Addi-
tional Secretaries etc. to the Government of India, emphasising the
need to submit Action Taken Notes to the PAC within the prescribed
time-limit and in exceptional circumstances, where it is not possible
to conform to this time-limit, to seek prior extension .of time from:
the Public Accounts Committee.
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- 2. Al possxble efforts are bemg ‘made to ﬁnahSe these cases as
-early as possible. So far, ‘Action Taken Notes’ in respect of 36 out
-of 50 recommendations, have been furnished to the Committee.
Wherever delay has occurred, it has been due to circumstances be-
_yond the control of the Department, since in most cases the Depart-
ment has to collect information from the State Governments and
other agencies concerned. In particular, in the following types of
-cases, delay in furnishing the ‘Action Taken Notes' is inherent:-—

(a) Where State Governments act as agencies of the Central
Government.

(b) Where the Central Government provides a subvention and
the State Government uses these funds as well as their
own funds, as in the sphere of relief activities ete.

(c) Where work is given by a Central Ministry to an Organi-

sation or agency which is under the administrative con-
trol of another Ministry.

(d) Cases in which the Commiitee wants responsibility for
lapses to be fixed which necessitates reference to the vigi-
lance authorities etc.

3. The various State Governments and other agencies such as
Food Corporation of India/State Trading Corporation etc. were asso-
-ciated in the Bangladesh refugee relief operations. In most of the
cases, the required information/reports etc. in respect of the various
observations of the Committee had to be called for from these State
Governments/agencies. Due to the delay on their part in sending
. the required information, it was not possible to furnish the ‘Action
Taken Notes’ to the Committee within the prescribed time-limit.

Sd/-
(S. A. S. QUADIRI).
Joint Secretary to the Government of India.
New DELHI;
Dated the 13th August, 1976.
F. No. 5(1)/76-FA&BD.

Recommendation

Apart from asking for all reasonable expedition on the part of
‘Government in sending Action Taken Notes, the Committee require
that the response of the Ministries/Departments should also be ex-
plicit and categorical and not couched, as it sometimes is, in ambi-
guous language. For instance, often the Mimstnes/Departments
‘merely remain content with informing the Committee that their
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observations have been ‘Noted’ or are ‘under examination’, ‘under
consideration’, etc. As pointed out in paragraph 1.18 of their
200th Report (Fifth Lok Sabha), the Committee expect a positive
and helpful reaction on the part of the administration to their
observations/recommendations. Merely, ‘noting’ the observa-
tions or the intimation of ‘'no comments’, where positive action had
been called for, renders virtually nugatory the entire purpose of
parliamentary scrutiny on the basis of mutual exchange of facts
and reasoned conclusions. Parliament has laid on the Public Ac-
counts Committee a duty and a responsibility which just cannot
be shirked or diluted. This requires consistent and constant co-
operation of the administration with the Committee. In this
matter of the highest importance to the country’s political system
as well as to the interests of our people, the Committee stress their
hope that the agencies of Government would help by processing
the Committee’'s recommendations/observations with greater ear-
nestness and promptitude and also in a more positive and purpose-
ful manner than at present.

[Para 1.39 of 220th Report of the P.A.C. (5th Lok Sabha)]
Action Taken

Instructions have been issued on 25th August. 1976 to all con-
cerned to ensure that the Action Taken Notes on the recommen-
dations of the Public Accounts Committec cover the specific points
raised and are unambiguous and explicit.

Sd/-
(U. VAIDYANATHAN),
Joint Secretary to the Govt. of India.
New DEeLHI;
Pated 22.9.1976.
(No. G. 25015/4/76-Bud)

TDeptt. of Rehabilitation O M. No. 5(4)/76-FABD. dt. 13/14-9-1976]



APPENDIX V
(Vide Para 1.3)
DEPARTMENT OF SUPPLY

Recommendations

Parliamentary control over Government's financial activities:
and all executive processes relative thereto can only be meaning-
ful and effective if the recommendations of the Public Accounts.
Committee are promptly implemented or adequate reasons for
non-compliance are communicated without undue delay. Repeated-
ly, in the past, the Public Accounts Committee have called for
Action Taken Notes being sent in time. Wherever reasonable ex-
tension has been requested, it has been invariably allowed. And
yet, as the narrative pages of this Report will show. the entire
issue has been dealt with by Government in a routine manner
and without any apparent appreciation of the PAC's feeling of
seriousness and urgency about it. In paragraph 2.4 of their 186th
Report (Fifth Lok Sabha), the Committee have been constrained
to observe that unless Government devise an adequate machinery
to see that the recommendations of the Committee receive prompt
attention and the assurances held out to the Committee, from
time to time, are sought to be translated into positive action not
only at the higher levels of the administration but in all relevant
spheres, the labours of the Committee would be largely in vain
and the functioning of our parliamentary system would seriously
suffer.

Apart from asking for all reasonable expedition on the part
of Government in sending Action Taken Notes, the Committee re-
quired that the response of the Ministries/Departments should
also be explicit and categorical and not couched, asit sometimes is,
in ambiguous language. For instance, often the Ministries mere-
lv remain content with informing the Committee that their obser-
vations have been ‘Noted' or are ‘under examination’, ‘under con-
sideration’ etc. As pointed out in paragraph 1.18 of their 200th Re-
port (Fifth Lok Sabha), the Committee expect a positive and help-
ful reaction on the part of the administration to their observations/
recommendations. Merely, ‘noting’ the observations or the in-
timation of ‘no comments’ where positive action had been called
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for, renders virtually nugatory the entire purpose of parliamentary
scrutiny on the basis of+ mutual exchange of facts and reasoned
conclusions. Parliament has.laid on the Public Accounts Com-
mittee a duty and a responsibility which just cannot be shrinked
or diluted. This requires consistent and constant cooperation of
the administration with the Committee. In this matter of the
highest importance to the coumtry's political system as well as to
the interests of our people, the Committee stress their hope that
the agencies of Government would help by processing the Com-
mittee’s recommendations/observations with greater earnestness
and promptitude and also in a more positive and purposeful man-
ner than at present.

[Paragraphs 1.36 and 1.39 of 220th Report of the P.A.C.
(5th Lok Sabha)]

Action Taken

The observations of the Committee are being kept constantly
in view. and every possible effort will be made to furnish the action
taken notes within the time stipulated.

Sd/-

PIII-22(21) /76. V. BALASUBRAHMANYAN,
Jt. Secy.
[Deptt. of Supply, O.M. No. PIII-22(21)/76, dt. 13-9-1976]

2090 LS—3.



APPENDIX VI
(Vide Para 1.3)
MINISTRY OF SHIPPING AND TRANSPORT
(Transport Wing) ‘
Recommendation
Parliamentary control over Government's financial activities

and all executive processes relative thereto can only be meaning-
ful and effective if the recommendations of the Public Accounts
Committee are promptly implemented or adequate reasons for
non-compliance are communicated without undue delay. Repea-
tedly, in the past, the Public Accounts Committee have called for
Action Taken Notes being sent in time. Wherever reasonable ex-
tension has been requested, it has been invariably allowed. And
yet, as the narrative pages of this Report will show, the entire
issue has been dealt with by Govt. in a routine manner and with-
out any apparent appreciation of the P.A.C.’s feeling of serious-
ness and urgency about it. In paragraph 2.4 of their 186th Report
(Fifth Lok Sabha), the Committee have been constrained to ob-
serve that unless Government devise an adequate machinery to
see that the recommendations of the Committee receive prompt
attention and the assurances held out to the Committee, from time
to time, are sought to be translated into positive action not only
at the higher levels of the administration but in all relevant
spheres, the labours of the Committee would be largely in vain
and the functioning of our Parliamentary system would seriously
suffer.

[Para No. 1.36 of 220th Report of the P.A.C. (5th Lok Sabha) ]
Action Taken

The observations of the Committee have been circulated to the
concerned officers in this Ministry (vide this Ministry’s endorse-
ment No. BPC-8/76-I1 dated 15.7.76) wherein it has once more
been reiterated that ‘Action Taken Notes’ on the recommenda-
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tions of the Committee should invariably be sent to Lok Sabha
Sectt. within the prescribed time.

In addition the following measures have also been taken to

ensure expeditious processing of com:itte2’s recommendations in
this Ministry: —

(i) Joint Secretaries have been asked to review every month
all pending recommendations in their charge and taken
measures for their expeditious processing.

(ii) Financial Adviser has been made the Focal Point for
coordinating action and monitoring progress in respect
of processing of Committee’s recommendations.

(iii) The pending recommendations are being reviewed perio-
dically by Secretary in Officer’s Meetings.

dated 11th August, 1976.
No. BPC-8/76-1
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GOVERNMENT OF INDIA
MINISTRY OF SHIPPING AND TRANSPORT
(Transport Wing)
No. BPC-8/76-11
New Delhi, the 15th July, 1976.
SusJecT.—201st and 220th Reports of the P.A.C. (1975-76) regard-
ing delays in furnishing of ‘Action Taken Notes’
In recommendation No. 1 para 1.36 of their 220th Report

(1975-76) the Public Accounts Committee have made the following
observations: —

“Parliamentary control over Government's financial activi-
ties and all executive processes relative thereto can only
be meaningful and effective if the recommendations of
the Public Accounts Committee are promptly imple-
mented or adequate reasons for non compliance are com-
municated without undue delay. Repeatedly. in the
past, the Public Accounts Committee have called for
Action Taken Notes being sent in time. Wherever rea-
sonable extension has been requested, it has been in-
variably allowed. And yet, as the narrative pages of this
Report will show the entire issue has been dealt with by
Government in a routine manner and without any
apparent appreciation of the P.A.C’s feeling of serious-
ness and urgency about it. In paragraph 2.4 of their
186th Report (Fifth Lok Sabha), the Committee have
been constrained to observe that unless Government
devise an adequate machinery to see that the recommen-
dations of the Committee receive prompt attention and
the assurances held out to the Committee from time to
time are sought to be translated into positive action not
only at the higher levels of the administration but in all
relevant spheres, the labours of the Committee would be
largely in vain and the functioning of our Parliamentary
system would seriously suffer.”
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2. It is once more reiterated that action taken notes on the re-
commendations of the Public Accounts Committee are invariably
sent to the Committee in time.

Sd/-
(Mahendra Nath)
Under Secretary to the Government of India.
To
DG (RD), & Addl. Secy./JS(P)/JS(L)/Secy. (BRDB)/Dir.
(MM) |Dir. (M) |Dir. (C)|CE & A (IWT)|DS (PD)|DS (C)|
DS (R)|DS (L)|DS (MAE):DS (BRDB)|Dy. C.C.C.

All Under Secretaries/Sections in Roads Wing and Transport
Wing. :

Recommendation

Apart from asking for all reasonable expedition on the part of
Government in sending Action Taken Notes, the Committee re-
quire that the response of the Ministries/Departments should also
be explicit and categorical and not couched. as it sometimes is, in
ambiguous language. For instance. often the Ministries/Depart-
ments merely remain content with informing the Committee that
their observations have been ‘Noted’ or are ‘under examination’
‘under consideration’ etc. As pointed out in paragraph 1.1.8 of
their 220th Report (Fifth Lok Sabha). the Committee expect a
positive and helpful reaction on the part of the administration to
their obhservations/recommendations. Merely, ‘noting’ the obser-
vations or the intimation of ‘'no comments’. where positive action
had been called for, renders virtually nugatory the entire purpose
of parliamentary scrutiny on the basis of mutual exchange of facts
and reasoned conclusions. Parliament has laid on the Public Ac-
counts Committee a duty and a responsibility which just cannot
be shirked or diluted. This requires consistent and constant co-
ooeration of the administration with the Committee. In this matter
of the highest importan-e to the countrv’s political system as well
as to the interests of our people. the Committee stress their hope
that the agencies of Government would help by processing the
Committee’s recommendations/observations with greater earnest-
ness and promptitude and also in a more positive and purposeful
manner than at present.

[Para 1.39 of 220th Report of the P.A.C. (5th Lok Sabha]
Action Taken

The observations of the Committee have been brought to the
notice of all concerned officers in this Ministry vide this Minis-
try’'s endorsement No. BPC-8/76 dated 22.5.76 (copv enclosed) with



32

the request that the requirements of the Public Accounts Commit-
tee for purposes of framing replies to their recommendations should
be noted for strict compliance, in future.

dated 11th August, 1976.
No. BPC-8/176-11

GOVERNMENT OF INDIA
MINISTRY OF SHIPPING AND TRANSPORT
(Transport Wing)
No. BPC-8/76 New Delhi, dated 22 May, 1976.

SuBJEcT.—201st and 220th Reports of the Public Accounts Com-
mittee (1975-76) regarding delays in furnishing of ‘Action
Taken Notes’.

In Recommendation No. 4. para 1.39 of the 220th Report (1975-
76) (5th Lok Sabha) the Public Accounts Committee have made the
following observations:—

“Apart from asking for all reasonable expedition on the
part of Government in sending Action Taken Notes. the
Committee require that the response of the Ministries/
Departments should also be explicit and categorical and
not couched. as it sometimes is. in ambiguous language.
For instance, often the Ministries/Departments merely
remain content with informing the Committee that their
observations have been ‘Noted’ or are under ‘examination’,
‘Under consideration’, etc. As pointed out in paragraph
1.1.8 of their 200th Report (5th Lok Sabha), the Com-
mittee expect a positive and helpful reaction on the
part of the administration to their observations/recom-
mendations. Merely, ‘noting’ the observations or the
intimation of ‘no comments’, where positive action had
been called for renders virtually nugatory the entire
purpose of parliamentary scrutiny on the basis of mu-
tual exchange of facts and reasoned conclusions, Par-
liament has laid on the P.A.C. a duty and a responsibility
which just cannot be shirked or diluted. This requires
consistent and constant cooperation of the administra-
tion with the Committee. In this matter of the highest
importance to the country's political system as well as
to the interests of our veople, the Committee’s stress their
hope that the agencies of Government would help by
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processing the Committee’s recommendations/observa-
tions with greater earnestness and promptitude and also
in a more positive and purposeful manner than at present.”

2. While demanding explicit and categorical response not couch-
ed in ambiguous language, the Public Accounts Committee have
expressed the hope that the agencies of Govt. would help by proces-
sing their recommendations with greater earnestness and prompti-
tude and also in a more positive and purposeful manner than at
present. It is requested that this requirement of the Public Ac-
counts Committee for purpose of framing replies to their observa-
tions may be noted for strict compliance in future.

Sd/-
(A. B. Datar)
Financial Adviser.
To
DG (RD) & Addl. Secy./JS(P) JS(L) Secretary BRDB/Dir. (MM)/
Dir. (C)|Dir.(M) CE & A (IWT)'DS (PD)|DS(C)|DS(R)|DS

(L)|IDS (MAE)|/DS (BRDB)I/Dy. C.C.C. All Under Secretaries|
Sections in T.W. & R.W.

[Ministry of Shipping & Transport (Transport Wing) O.M.
No. BPC-8/76 dt. 23-8-1976]



(Vide Para 1.3)
‘No. G. 25015/4/776-B.
GOVERNMENT oOF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE
' Department of Health.
New Delhi, the 10 Sept., 1976.
OFFICE MEMORANDUM

SuBJECcT.—Action Taken on the recommendations contained in the
220th Report of the Public Accounts Committee (Fifth
Lok Sabha) on the Delays in furnishing Action Taken
Notes by Government.

With reference to the Lok Sabha Secretariat O.M. No. 2/1/50/
76/PAC, dated the 25th June. 1976, on the subject noted above,
the undersigned is-directed to say that the recommendations con-
tained in Para 1.4 of 201st Report and para 1.36 and 1.39 of the 220th
Report of PAC are of a general nature. The Action Taken Notes
in respect of these recommendations have already been sent by the
Ministry ‘of Finance to the Lok Sabha Secretariat, since they are the
co-ordinating Ministry. It has been indicated by them that separate
action taken notes are not required to be sent by the Ministry of
Health and Family Planning. In this connection, a copy of d.o.
letter No. F. 12(24)-E (Coord) /76, dated the 31st August, 1976 from
the Ministry of Finance (Department of Expenditure) is enclosed.

Sd/-
(N. A. SUBRAMONEY)
Under Secretary to the Government of India.
To

The Lok Sabha Secretariat,

Senior Financial Committee Officer,
Parliament House Annexe,

NEW DELHI-110001.

Copy to d.o. letter No.. F. 12(24)>-E(Coord)/76 dt. 31.8.76 from
the Deputy Secretary, Ministry of Finance Deptt. of Expenditure,

34
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addressed to the Deputy Secretary (IFA), Ministry of Health and
Family Planning, New Delhi.

Please refer to your d.o. letter No. F. 25015/4/76-B dated the

21st August, 1976 regarding the 201st and 220th Report of the
" Public Accounts Officer.

The recommendations contained in para 1.4 of the 201st Report
and paras 1.36 and 1.39 of the 220th Report of PAC are of a general
nature and marked to all Ministries/Departments. Action Taken
Notes in respect of these recommendations have already been sent
by us to the Lok Sabha Secretariat on 5.8.76. Therefore, it is con-
firmed that separate Action Taken Notes in respect of these
recommendations are not required to be sent by the Ministry of
Health and Family Planning.

[Deptt. of Health O.M. No. G-25015/4/76-B dt. 10-9-1976]



APPENDIX VIII
(Vide para 1.3)

GOVERNMENT OF INDIA
MINISTRY OF WORKS AND HOUSING
(Nirman Aur Awas Mantralaya)
FINANCE DIVISION
Recommendation

The Committee are constrained to record their unhappiness at
the unconscionable delay on the part of Government in initiating
and reporting action taken on their recommendations/observations.
In spite of the Committee’s repeated exhortations and also the ple-
thora of instructions and circulars issued periodically by the Minis-
try of Finance and other agencies there seems to be no perceptible
improvement in the situation. Except in extra-ordinary circumstan-
ces all necessary action requires to the completed and a final re-
port furnished to the Committee within the prescribed period of
six months, which should normally be considered an adequate allow-
ance of time. The Committee regret to note a marked deterio-
ration in this regard. with replies still awaited even after a pro-
tracted period. as in the case of this report which was presented
as far back as in November. 1974. Unless the Committee are infor-
med of the final action taken by Government on their recommen-
dations. thev would be handicapped in effectively discharging the
resoonsibilities cast on them bv Parliament. and the exercise of
Parliamentary control over executive actions would, to that extent,
be abrideed. The Committee take a serious view of such delav and
desire that positive steps are taken to ensure that the final Action
Teken Notes on the Committee’'s recommendations are invariably
furnished tn them within the stinulated time-limit of six months.

[Para 1.4 to P.A.C. Report (5th Lok Sabha (1975-76)
(201st Report)]

Recommendation

Parliamentarv control over Government's financial acivities and
all executive process relative thereto can only be meaningful and
effective if the recommendations of the Public Accounts Committee
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are promptly implemented or adequate reasons for non-compliance
are communicated without undue delay. Repeatedly, in the past,
the Public Accounts Committee have called for Action Taken Notes
being sent in time. Wherever reasonable extension has been re-
quested, it has been invariably allowed. And yet, as the narrative
pages of this report will show, the entire issue has been dealt with
by Government in a routine manner and without any apparent
appreciation of the P.A.C.'s feeling of seriousness and urgency
about it. In paragraph 2.4 of their 186th Report (5th Lok Sabha)
the Committee have been constrained to observe that unless Gov-
ernment device an adequate machinery to see that the recommen-
dations of the Committee receive prompt attention and the assu-
rances held out to the Committee. from time to time, are sought
to be translated into positive action not only at the higher levels
of the administration but in all relevant spheres, the labours of
the Committee would be largely in vain and the functioning of our
Parliamentary system would seriously suffer.

[Para 1.36 of 220th Report of the P.A.C. (5th Lok Sabha)]

Apart from asking for all reasonable expedition on the part of
Government in sending Action Taken Notes. the Committee re-
quire that the response of the Ministries/Departments should also
be explicit and categorical and not couched, as it sometimes is,
in ambiguous language. For instance, often the Ministries/Depart-
ments merely remain content with informing the Committee that
their observations have been “Noted” or arc “under examination”,
“under consideration”. etc. As pointed out in paragraph 1.18 of
their 200th Report (5th Lok Sabha). the Committee expect a posi-
tive and helpful reaction on the part of the administration to their
observations/recommendations. Merelyv., “‘noting’” the observations
or the intimation of ‘‘no comments’. where positive action had
been called for, renders virtually nugatorv the entire purpose of
parliamentary scrutiny on the basis of mutual exchange of facts
and reasoned conclusions. Parliament has laid on the Public
Accounts Committee a dutv and a responsibility which just cannot
be shirked or diluted This requires consistent and constant co-
operation of the administration with the Committee. In this matter
of highest importance to the countrv’s volitical system as well as
to the interests of our people. the Committee stress their hope that
the agencies of Government would help bv processing the Com-
mittee's recommendations/observations with greater earnestness
and promptitude and also in a more positive and purposeful man-
ner then at present.

[Para 1.39 of 220th Report of the P.A.C. (5th Lok Sabha)]
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Action Taken

The observations contained in these paras had been carefully
noted and brought to the notice of all the officers concerned. It
has henceforth been arranged that outstanding Recommendations
of Public Accounts Committee are reviewed at regular intervals at
the personal level of Joint Secretaries with a view to ensuring that
timely action is being taken and ‘‘Action Taken Notes’’ are fur-
nished to Lok Sabha Secretariat without delay. A copy of Office
Memorandum No. G-25015/15/76-Bt., dated the 16th August, 1976,
issued in this connection is enclosed (Annexure).

Sd/-
(N. K. Rewari)
Joint Secretary to the Govt. of India.
New Delhi. dated 9th September, 1976.
No. G-25015/15/76-Bt. Annexure

Most immediate/PAC.
GOVERNMENT OF INDIA

MINISTRY OF WORKS AND HOUSING
(Nirman Aur Awas Mantralaya)
(Finance Division—Budget Unit)
G-25015/15/76-Bt. New Delhi. dated the 16th August, 1976.

OFFICE MEMORANDUM

Sussecr.—Action Taken on the recommendations contained in the
220th Report of the Public Accounts Committee (5th Lok
Sabha) —Delays in furnishing Action Taken Notes by the
Government.

The Public Accounts Committee in their 220th Rewort (5th Lok
Sabha) in paras 1.36 and 1.39 has expressed serious concern about the
inordinate delays that are occurring in the Ministries/Departments in
taking prompt action on their recommendations and submission of
“Action Taken Notes duly vetted by audit, within the prescribed
time. Thev have also expressed their dissatisfaction in the matter
of dealing with such matters in a routine manner. They also desire
that the “Action Taken Notes” should be explicit and categorical and
not couched in ambiguous language.

The Cabinet Secretary in his recent letter dated 21st July, 1976
has browtht to the notice of our Secretary these observatiens and
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had desired that as many paras as possible are attended to so that
“Action Taken Notes” duly vetted by Audit are furnished to the Lok
Sabha Secretariat within the prescribed time limit. It has, there-
fore, become imperative on the part of every one dealing with such
P.AC. paras to take immediate and prompt action with a view to
finalise matters. If any delays are anticipated, it is necessary that
personal contacts are established with the other Departments/Min-
istries which will enable the dealing officers to effectively take action
to complete the formalities required in the matter of submission of
“Action Taken Notes”. The Joint Secretaries/Deputy Secretaries
who are concerned with such paras may consider the holding of
weekly meetings with other concerned officers with a view to assess
the progress made and suitable machinery and strategy should be
evolved for the quick finalisation of action on these paras. Highest
importance to this work should be given by each and every officer

so that action in a more positive manner is ensured at all levels at
all times.

A copy of the recommendations referred to in para 1 has already
been circulated to all the officers vide Memorandum Noc. G-25015/15/
76-Bt.(ii). dated the 28th July, 1976.

Sd/-

SARDAR SINGH.
Under Secretary to the Government of India.
To _
All Officers in the Secretariat.
All attached and subordinate offices.

[Ministry of Works and Housing O.M. No. G-25015/15/76-BT,
dt. 25-8-1976]



APPENDIX IX
(Vide Para 1.3)

MINISTRY OF INFORMATION & BROADCASTING
Recommendation

It is disconcerting that in respect of as many as 7 out of the 24
reports presented during 1974-75 by the Public Accounts Committee
(1974-75), Action Taken Notes on all the recommendations/observa-
tions had not been received even after the lapse of nearly a year.
While Action Taken Notes on 27 out of the 50 recommendations/
observations contained, in the Committee’s 149th Report (Fifth Lok
Sabha) on ‘BANGLADESH REFUGEES' had not been furnished to
the Committee even 11 months after the presentation of the Report
to the House, not even a single Action Taken Note on the 173rd Re-
port (Fifth Lok Sabha) on the Directorate of Advertising and Visual
Publicity had been furnished to the Committee, despite repeated re-
quests, till the finalisation of this Report. In respect of the 170th
Report (Fifth Lok Sabha) on the ‘Crash Scheme for Rural Employ-
ment’ Acticn Taken Notes on 10 out of the 39 recommendations/ob-
servations contained in the Report are still awaited. From these
instances, which are not exhaustive but only illustrative, it is evident
that an urgent toning up of things is reeded badly. The Committee
would urge particularly the Cabinet Secretariat to review this
thoroughly unsatisfactory state of aflairs and take immediate reme-

dial measures.
[Paragraph 1.37 of 220th Report of the PAC (5th Lok Sabha) ]

Action Taken

The Cabinet Secretary considered the matter ai a meeting of the
Secretaries’ Committee on Internal Affairs on 25th June, 1976, and
decided upon iustitutional arrangements to monitor timely submis-
sion of Action Taken Notes. As a result of the decision taken by the
Committee the “focal point” for this work in this Ministry is the
Integrated Financial Adviser, responsible directly to the Secretary.
The setting up of the Monitoring Cell in the Ministry of Finance is
also as a result of the decision of the Committee of Secretaries on

Internal Aflairs.
lieoommendatlon

The Comnmittee take a serious view, in particular, of the total
non-receipt of any Action Taken Note from the Ministry of Informa-
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tion and Broadcasting on the Report relating to the Directorate of
Agdvertising and Visual Publicity, which was presented to the Lok
Sabha as far back as May 1975, despite an assurance given in Sep-
tember, 1975, that these would be sent ‘shortly’. What is even more
disturbing is that communications addressed in this regard to the
Secretary of the Ministry have not been acknowledged. let alone,
answered. This, in the Committce’s view, is entirely impermissible
and unwarranted. The Committee would like the reasons therefor
to be looked into immediately with a view to fixing responsibility.
All the Action Taken Notes should also be made available imme-
diately to enable the Committee tc do their duty by Parliament and
finalise their Report.

[Paragraph 1.38 of 220th Report of the PAC (5th Lok Sabha)]

Action Taken

As promised by the Secretary, Information and Broadcasting, in
his D.O. letter to the Chairman of the Committee, the ‘Action Taken
Notes’ on the 173rd Report were submitted vide this Ministry's
letter No. G-25015/3/75-B&A, dated the 15th July, 1976. Further.
as desired, in D.O. letter No. 2/1/20/74-PAC. dated the 21st July,
1976, from the Chief Financial Committee Officer, action taken notes
on certain other paragraphs and clarifications sought therein were
furnished to the Lok Sabha Secretariat with D.O. letter No. G-25015/

3/75-B&A. dated the 30th July. 1976, addressed to the Chiet Financial
Committee Officer.

The Ministry has also expressed its deepest regrets for the delay
vide Secretary’s letter dated 5th July, 1976 to the Chairman of Pub-
lic Accounts Committee,

[Ministry of Information & Broadcasting O.M. No. G-25015/13/76-
B&A, dt. 9-8-1976]



APPENDIX X
(Vide Para 1.3)

MINISTRY OF AGRICULTURE & IRRIGATION

(Department of Rural Development)
Recommendation

It is disconcerting that in respect of as many as 7 out of the 24
reports presented during 1974-75 by the Public Accounts Committee
(1974-75), Action Taken Notes on all the recommendations/opser-
vations had not been received even after the lapse of nearly a year.
In respect of the 170th Report (Fifth Lok Sabha) on the ‘Crash
Scheme for Rural Employment’ Action Taken Notes on 10 out of
the 39 recommendations/observations contained in the Report are
still awaited. It is evident that an urgent toning up of things is
needed badly. The Committee would urge particularly the Cabinet
Secretariat to review this thoroughly unsatisfactory state of affairs
and take immediate remedied measures.

[Paragraph 137 of 220th Report of the P.A.C. (5th Lok Sabha)]

Action Taken

The cyclostyled copy of the 170th Report of Public Accounts
Committee (Fifth Lok Sabha) was received in the Department of
Rural Development on April 30, 1975. It was stipulated in the for-
warding O.M. that replies to the recommendations of the Com-
mittee could be furnished within six months. but this period was
subsequently reduced to 3 months. The report contained thirty
nine recommendations. A large number of observations/recom-
mendations related to the matters on which action was required to
be taken by the States/Union Territories. Accordingly, the States/
UTs were requested to intimate action taken by them. The Depart-
ment of Rural Development forwarded to Lok Sabha Secretariat
Action Taken Notes in respect of 27 recommendations on August
20, 1975. Action Taken Notes in respect of one recommendation
was forwarded on October 28. 1975 and in respect of seven recom-
mendations Action Taken Notes were forwarded on April 20, 1976.
It would thus be noted that Action Taken Notes in respect of most
of the recommendations/observations had been forwarded to the
Public Accounts Committee. Action Taken Notes in respect of S.
Nos. 14, 16, 17 and 39 have also been furnished to Lok Sabha
Secretariat, ‘

[Department of Rural Development O.M. No. M-20020(3) 76-RMC,
dt. 7-8-1976)
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APPENDIX XI
(Vide Para 1.3)

MINISTRY OF PLANNING
(Department of Statistics)

Recommendation

Parliamentary control over Government’s financial activities and
all'executive processes relative thereto can only be meaningful and
effective if the recommendations of the Public Accounts Committee
are promptly implemented or adequate reasons for non-compliance
are communicated without undue delay. Repeatedly, in the past,
the Public Accounts Committee have called for Action Taken Notes
being sent in time. Wherever reasonable extension has been re-
quested, it has been invariably allowed. And yet, as the narrative
pages of this Report will show, the entire issue has been dealt with
by Government in a routine manner and without any apparent ap-
preciation of the P. A. C.’s feeling of seriousness and urgency about
it. In paragraph 2.4 of their 186th Report (Fifth Lok Sabha), the
Committee have been constrained to observe that unless Govern-
ment devise an adequate machinery to see that the recommendations
of the Committee receive prompt attention and the assurances held
out to the Committee, from time to time, are sought to be translated
into positive action not only at the higher levels of the administra-
tion but in all relevant spheres, the labours of the Committee would
be largely in vain and the functioning of our Parliamentary system
would seriously suffer.

[Para No. 1.36 of 220th Report of the PAC 5th Lok Sabha]
Action Taken

So far Department of Statistics is concerned there has been
generally no delay in sending the ‘Action Taken Notes’ on the origi-
nal reports of the PAC in the past which is evident from the fact
that in none of the extracts reproduced in this report from the pre-
vious reports of the Committee any reference has been made to this
Department at any Stage. On 169th Report of the PAC ‘Action
Taken Notes’ by this Department were sent to PAC within a
period of six months. However, observations made by the PAC
have been noted and will be kept in view while processing the
Reports in this Department, in future also. The arrangements made

43
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by the Ministry of Finance under which Integrated Financial Adviser
or Internal Financial Adviser has been made focal point and res-
ponsible to Secretary for monitoring delays and also apprising the
Associate Financial Adviser éf the progress from time to time have
been instituted in this Department also.

[Deptt. of Statistics O.M. No. G-25015/7/76-Bgt., dt. 31-8-76]

Recommendation

Apart from asking for all reasonable expedition on the part -of
Government in sending Action Taken Notes, the Committee require

that the response of the Ministries/Departments should also be-

explicit atid- categorical and not couched, as it sometimes is, in

ambiguous ‘language. For instance, often the Ministries/Depart--
ments merely remain content with informing the Committee that

their observations have been 'Noted' or are ‘Under examination’,’

‘under consideration’ etc. As pointed out in paragraph 1.18 of their
200th Report (Fifth Lok Sabha), the Committee expect a positive
and helpful reaction on the part of the administration to their ob-
servations/recommendations. Merely, ‘Noting’ the observations or
th> intimation of ‘no comments’, where positive action had been
called for. renders virtually nugatory the entire purpose of parlia-
mentary scrutiny on the basis of mutual exchange of facts and
reasoned conclusions. Parliament has laid on the Public Accounts
Committee a duty and a responsibility which just cannot be shirked
or diluted. This requires consistent and constant co-operation of
the administration with the Committee. In this matter of the
highest importance to the country’s political system as well as to
the interests of our people, the Committee stress their hope that the
agencies of Government would help by processing the Committee’s
recommendations/observations with greater earnestness and prom-
ptitude and also in a more positive and purposeful manner than at
present.

[Para 1.39 of 220th Report of P.A.C. 5th Lok Sabha ]

Action Taken

The observations made by the Public Accounts Committee have
been noted. The replies to the recommendations/observations
made by the Committee are generally dealt with by a senior officer
who makes sure that all relevant information is furnished in the
reply and no vague statement is made. This will also be done in
future.

[Deptt. of Statistics O.M. No. G-25015/5/76-Bgt., dt. 31-8-76]



APPENDIX XII

(Vide Para 1.3)
MINISTRY OF STEEL AND MINES

(Department of Mines)

Recommendation

1.36. Parliamentary control over Government'’s financial activities
and all executive processes relative thereto can only be meaning-
ful and effective if the recommendations of the Public Accounts
Committee are promptly implemented or adequate reasons for non-
compliance are communicated without undue delay. Repeatedly,
in the past, the Public Accounts Committee have called for Action
Taken Notes being sent in time. Wherever reasonable extension
has been requested, it has been invariably allowed. And yet, as the
narrative pages of this Report will show, the entire issue has been
dealt with by Government in a routine manner and without any
apparent appreciation of the Public Accounts Committee’s feeling of
seriousness and urgencv about it. In paragraph 24 of their 186th
Report (Fifth Lok Sabha). the Committee have been constrained to
observe that unless Government devise an adequate machinery to
see that the recommendaticns of the Committee receive prompt
attention and the assurances held out to the Committee, from time
to time. are sought to be translated into positive action not only at
the higher levels of the administration but in all relevant
spheres, the labours of the Committee would be largely in vain and
the functioning of our narliamentary system would seriously
suffer.

[Para No. 1.36 of 220th Report of the PAC 5th Lok Sabhal]

Action Taken

The above recommendation/conclusion is of a general nature
and the same has been brought to the notice of all the Officers in
the Department. Instructions have 2lso been issued to all subordi-
nate offices of the Department that the guidelines already prescrib-
ed by the Ministry of Finance in dealing with audit objections
should be strictly observed. A Committee has been set up in the
Department of Mines with the Financial Adviser as Chairman to
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periodically review action taken on the recommendations of the
Public Accounts Committee. .
R. GANAPATIL,
Joint Secretary to the Government of India.
Recommendation

1.39. Apart from asking for all reasonable expedition on the Part
of Government in sending Action Taken Notes, the Committee re-
quired that the response of the Ministries/Departments should also
be explicit and categorical and not couched, as it sometimes is, in
ambiguous language. For instance, often the Ministries/Depart-
ments merely remain content with informing the Committee that
their observations have been ‘Noted’ or are ‘under examination’,
‘under consideration’, etc. As pointed out in paragraph 1.18 of their
200th Report (Fifth Lok Sabha), the Committee expect a positive
and helpful reaction on the part of the administration to their ob-
servations/recommendations. Merely ‘noting’ the observations or
the intimation of ‘no comments’ where positive action had been
called for, renders virtually nugatory the entire purpose of Parlia-
mentary scrutiny of the basis of mutual exchange of facts and
reasoned conclusions. Parliament had laid on the Public Accounts
Committee a duty and responsibility which just cannot be shirked
or diluted. This requires consistent and constant co-operation of
the administration with the Committee. In this matter of the
highest importance to the country’s political system as well as to
the interests of our people. the Committee stress their hope that the
agencies of Government would help by processing the Committee’s
recommendations/observations with greater earnestness and promp-
titude and also in a more positive and purposeful manner than at
present.

[Paragraph 1.39 of 220th Report of the P.A.C. (5th Lok Sabha)]

Action Taken

The above recommendation/conclusion is of a general nature and
the same has been brought to the notice of all the Officers in the
Department. Instructions have also been issued to all subordinate
offices of the Department that the guidelines already prescribed by
the Ministry of Finance in dealing with audit objections should be
strictly observed. A Committee has been set up in the Department
of Mines with the Financial Adviser as Chairman to periodically

review action taken on the recommendations of the Public Accounts
Committee. .

R. GANAPATT,
Joint Secretary to the Govt. of India.
[Deptt. of Mines O.M. No. 4(9)/76-IF, dt. 28-8-1976}



APPENDIX XINI
(Vide Para 1.7)

Copy of D.O. letter No. 12(24)E/(Coord.)/76/281 FM/TVIP(I)
dated the 12th August, 1976 from Shri C. Subramaniam, Minister of

Finance Government of India, New Delhi to Shri H. N. Mukherjee,
Chairman, Public Accounts Committee.

Kindly refer to your D.O. No. 4/1/3/75/PAC dated 30th April,
1976 and the reminder dated the 20th July, 1976 suggesting the set-
ting up of some machinery in Government

for processing the
recommendations of the PAC more promptly.

2. In pursuance of the PAC's recommendation in para 1.37 of
the 220th Report, the procedure for processing the Action Taken
Notes has been reviewed and it has been decided to instal ‘‘Focal
Points’’ for the work connected with the PAC’s Reports in each
Ministry/Department and a Central “Focal Point” for the Govern-
ment as a whole in the Ministry of Finance, Deptt., of Expenditure.
A copy of the orders issued in the Department of Expenditure O.M.

No. F. 12(24)-E (Coord.) /76 dated the 28th July, 1976 is attached
for your information.

3. I also forward herewith copies of the Action Taken Notes al-
ready sent to the Lok Sabha Secretariat on the recommendations of
the PAC in their 201st and 220th Reports. With the arrangements
now introduced, I hope that the time taken in processing recom-

mendations of the Committee will be reduced and Action Taken
Notes will be sent in time.

With regards.



APPENDIX XIV
(Vide para 1.9)
No. F. 12(24)-E (Coord.) /76
GOVERNMENT OF INDIA
MINISTRY OF FINANCE

Department of Expenditure

New Delhi, the 28th July, 1976
OFFICE MEMORANDUM

SuBJEcT.—Timely submission of Action Taken Notes on recommen-
dations made by the Public Accounts Committee.

The Public Accounts Committee has taken a serious view of the
delays on the part of the Government in initiating and reporting
Action Taken on their recommendations/observations. It has been
decided to have the following institutional arrangements to monitor
timely submission of Action Taken Notes on the recommendations.
"of the Public Accounts Commitiee.

(a) The Integrated Financial Adviser in each Ministry would
be responsible for examining the PAC report as a whole
and would be the ‘‘focal point’' responsible directly to
the Secretary. He would also coordinate and watch pro-
gress, monitor delays and take necessary action to expe-
dite the Action Taken Notes. It will be the responsibility
of the Integrated Financial Adviser to seek extension of
time from the Lok Sabha Secretariat in respect of the
Action Taken Notes which. for unavoidable reasons. can-
not be sent within the prescribed period of 6 months from
the date the relevant PAC Report is presented to the Lok
Sabha. Copies of all the Communications addressed to
the Lok Sabha Sectt.. regarding Action Taken Notes will
also be endorsed to the Ministry of Finance. Department
of Expenditure (Monitoring Cell).

Note: In respect of the Ministries/Departments where the
Integrated Financial Scheme has not yet been introduced,
the above functions will be performed by the Internal
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Financial Adviser concerned, who will also keep the
Associate Financial Adviser informed of the progress from
time to time. IR

(b) The Ministry of Finance, Department of Expenditure
(Monitoring Cell) will be the '‘focal point’’ for the Gov-
ernment as a whole to coordinate and watch progress,
monitor delays etc., with the Ministries concerned.

Ministry of Agriculture etc., may kindly note the above institu-
tional arrangements and take necessary action.

Sd./- J. P. DAS,
Joint Secretary to the Govt. of India.
To
All the Ministries/Departments of the Government of
India.

-Copy to:
All Integrated Financial Advisers. ‘
All Financial Advisers in the Department of Expenditure.

Sd./- J. S. BAJAJ,
Deputy Secretary to the Govt. of India.



APPENDIX XV

(Vide para 1.10)

- Copy of D.O. letter No. 33/76-B&A dated 5th July, 1976 from -

4 the Secretary of Ministry of Information and Broadcast-
ing to the Chairman, Public Accounts Committee.

At the very outset, I must confess that there has been avoidable
delay on our part in furnishing notes on the action taken on the
173rd Report of the Public Accounts Committee relating to para-
graph 34 of the Report of the C&AG for the year 1972-73. I offer
my sincerest apologies for this delay and crave your indulgence to
bear with us for another month, within which action on all pending
Public Accounts Reports would be completed. So far as the 173rd
Report is concerned, I am arranging to sent the Action Taken Report
before the 15th of this month. I do hope and trust that you would
be gracious enough to accept my apologies on behalf of the Ministry.
I wish to assure you that such delays would not recur in future and

notes on action taken or proposed to be taken on the PAC’s Reports
relating to this Ministry would be processed on a top priority basis.
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APPENDIX XVI
(Vide para 1.12)

C. Bhujangaswamy, Central Board of Excise
Secretary, _ and Customs, New Delhi.
D.O. F. No. 411/34/76-Cus. III 30th August, 1976

My d_ear Sunder Rajan,

SussecT.—220th Report of the Public Accounts Committee, (1975-76)

(Fifth Lok Sabha)--Delay in furnishing Action Taken
Notes.

Please refer to the telephonic talk I had with you a few days ago
about D.O. F. No. 4/1/3/75/PAC dated 30th April, 1976 from the
Chairman of the Public Accounts Committee to the Finance Minis-
ter and the statement, enclosed with it, of instances of delay in
furnishing ‘Action Taken Notes’ on the recommendations of the
Public Accounts Committee.

2. The statement refers to 5 recommendations in the 166th Report
dealing with the BOAC Gold Case and 1 recommendation in the
135th Report dealing with Customs Receipts. Though the 135th
Report deals with Customs Receipts, the recommendation on which
the “Action Taken Note” is reported to have been delayed does not
concern the Central Board of Excise and Customs. As the Public
Accounts Committee have themselves stated in Paragraph 1.3 of
their 203rd Report, the ‘““Action Taken Note’’ on the recommenda-
tion had to be sent by the Ministry of Shipping and Transport whose
attention had been specifically drawn by the Deptt. of Revenue to
this recommendation as early as July, 1975. Accordingly in the
appendix to the 203rd Report, the recommendation has been marked
specifically for action by the Ministry of Shipping and Transport.

3. As we discussed on telephone, the number of recommendations
in the 166th Report, dealing with the BOAC Gold case, in respect of
which there was delay in sending the “Action Taken Notes” was
4 and note 5 i.e., the recommendations contained in Paragraphs 2.77
to 280 of the 166th Report. The “Action Taken Notes” were
forwarded to the Lok Sabha Sectt.. on the 15th May, 1976. The
delay in the finalisation of the ‘‘Action Taken Notes'’ could not be
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avoided, because fairly important questions of law are involved in:
the recommendations of the Public Accounts Committee, and the-
matter had to be examinéd at the highest levels in the Government..
both before making a reference to the Attorney General through
the Ministry of Law and after the receipt of his advice.

. 4. While this unavoidable delay in sending the ‘‘Action Taken
Notes’’ is regretted, I would like to add that the Central Board of"
Excise and Customs attaches great importance to the recommenda-
tions/observations of the PAC and have by and large been furnish-
ing the ‘‘Action Taken Notes’’ on them within the prescribed time:
limits. Whenever, some delay is anticipated for very valid reasons,
in the finalisation of the ‘“Action Taken Notes’, either part Action
Taken Notes/interim replies have been sent or suitable extensions
of timc have been sought for sending the *“Action Taken Notes.”

With regards,

Yours sincerely,

Sd/-
(C. BHUJANGASWAMY):

Shri N. Sunder Raian.
Sr. Financial Committee Officer,

Lok Sabha Sectt., New Delhi.



APPENDIX XVII
(Vide 1-13) _ ~ ASON 10-8-1976 -

Statement showing the original Reports in respect of which action taken replies from the Ministries| Departments are still awaited.

— . o ——— ——— e " e e e—— e —— L e

S.No. No. of Report & Subject Date of Pre-  Last dateon  Ministry/Department Para No. of the Report on which Reply
sentation which replies  to which the Report from Govt. is awaited.
were/are due relates
1 2 3 4 5 6
1 149th Report (Bangla Desh Refugees) 23-4-1975 23-10-1975 Department of Rehabili- 1:89, 1°90, 1°91, 1°114, tO 1°117,
tation. 1-129, 1°158, 1162, 1° 175 to 1°178.
2 174th Report (Cash Assistance) 30-4-1976 31-8-1976 Ministry of Commerce. No reply received so far.
3 177th Report (Union Excise) 19-1-1976 19-7-1976 Ministry of Finance. 2+16 to 2-18, 2°31, 2°32, 3° 12 t0 3° 14,
3°22 to 324, 5°15 to 5°17, 7°7

7°8, 9°15 to g*19, I2°12, 12°13,
12°24 to 12°26, 13°13 to 13°16,
168 to 16°10, 19°8, 19°9, 20.15
and 20-16.

4 178th Report (Cash Assistance— Export of 30-4-1976 31-8-1976 Ministry of Commerce. No reply received so far.
Man-made Fabrics)

5 181st Report (Emergency Agr. Production 7-1-1976 7-7-1976 Department of Agricul- 713 to 7°15, 7°20 to 7-28, 730 and
Programme) ture, 7°31.
6 183rd Report (New Services) 16-1-1976 Extension upto Department of Economic No reply received so far.

31-8-76 gran-  Affairs.
ted.

7 186th Report (Review—Income Tax and 16-1-19%6 16-7-1976 Ministry of Finance. 918
Corporation Tax Reports.)

. w -
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1 2 3
—
8 193rd Report (Gift Tax) 2-4-1996
9 194th Report (Import of Textile Machinery) 30-4-1976
10 195th Report (Rajdhani Express) 5-2-19%6
11 197th Report (Trade Fairs and Exhibitions) 31-3-19%6
'Am 200th Report (Foreign Participation or Col- 25-3-1
laboration in research projects in India) 976
13 204th ch’)(rt (Expan sion of Srinagar Tele- 30-3-1976
14 209th Report (Export of Leather), 14-4-1976
15 2toth Report (Naval Dockyard Expansion 15-4-1976
Schemd)
16 211th Report (Estate Duty) 26-4-3976
17 21ath Report (Custom Receipts) 27-4-1976




31-8-1976

31-8-1976
4-8-1976
31-8-1976

81-8-1976

31-8-1976 Ministry of Communica-

Ministry of Finance

Ministry of Commerce
Ministry of Railways
Ministry of Commerce

Deptt. of Health
Mmlltry of Defence
of Agriculture
try of Education
and Bocial Welfare
Cabinet Sectt. Min. of
Science & Technology

tions (P&T Board)

31-8-1976 Ministry of Commerce

31-8-1976 Ministry of Defence

31-8-1976 Ministry of Finance

81-8-1976 Ministry of Finance

1°14, 1°35, 1°86, 1°48, 1°49, 1°61,
1°72, 2°15 to n-’;: g°12, g8,
315, 437 to 435, 441, 511,
*13 & 6°14.

No reply received so far.
£°77, 1°82, 1:83.
No reply received so far.

No reply received so far.

1°91, 1°92, 1°9g6 to 1°9g8, 1°100 toO
1°101.

No reply received so far.

No reply reccived so far.

1°27, 1°20, 1°30, 1°47, 1°49 to 1°5e,
2°20, 2°21, 2°31 to 2°33, 4°14,
4°'15 5°21, 5°23, 5°50, to 5°52.

replies cxocptmretpect«of'plm
os ng, 7-62 and 7°66 iw:iwd

145



18

19

20

21

22 2agrd Report (Controlled Cloth)

218th Report (Illegal Import of Gold)

21gth Report (Customs Receipts)

k.l"

220th Report (Delay in Action Taken Rep-

lies),

2215t Report (Computerisation in Govt.

Deptts).

29-4-1976

30-4-1976
28-4-1976

30-4-1976

80-4-1976

e e My 2 iy



g1-8-1976 Depanmentof ue 116, 2° 2 ¢yl .
Bpdee i ke Uit

Beonomc - paras Noi. to 3°
CabinetSectt.Deptt. of YH T IN.-
Expenditure.
31-8-1976 Ministry of Finance No reply received so far, = .
31-8-1976 Ministry of Finance Repha in respect of paras No. 187,
Deptt. of Agriculture 8 received from the Min. szf

of Information I ormation & Broadcasting,
mmm. the Ministry of Finance in respect
Para No. 136 and 1°39 and

the Deptt. of Rural Development
respect of Para No. 1°37.

1-8-1 Various Govt. Depart- All replies except in of
3 970 ments. No. 64170, 64175 ﬁm 176

<1

3

31-8-1976 Ministry of Commerce  No reply received so far,

s§



APPENDIX Xvill

Conclusions /Recommendations

——— —— e et

Recommendations/conclusions

4

While Committee are happy to note that measures aimed at
securing timely submission of Action Taken Notes on the Commit-
tee’'s recommendations have now been taken, though belatedly, by
setting up a "‘Monitoring Cell’ in the Department of Expenditure as
the ‘focal point’ for the Government as a whole, to coordinate the
progress in this regard and monitor delays with Ministries concern-
cd the Committee hope that the Integrated Financial . Advisers/
International Financial Advisers in each Ministry would discharge
their responsibility effectively in examining the Reports of the Com-
mittee and in coordinating and monitoring the expeditious submis-
<ion of the Action Taken Notes thereon to the Committee. The Com-
mittec would watch the position in this regard for sometime and
approach the Government again in case they find any laxity im
attending to the recommendations of the Committee made in their
reports.

S. No. Para No, Ministry <B;ptt. Concerned
I 2 o 3
1 I-1§ All Ministries Deptts.
2 1.16 Do

One of the major reasons advanced by the Ministry of Finance
contributing to the delays in submission of Action Taken.
Notes is that the number of cyclostyled copies supplied to the Minis-

tries/Departments at the time of presentation of reports is inade-

9¢



quate. No such specific instance has ever been brought to the notic.
of the Committee. However, the Committee do not envisage difii-
culty in the supply of sufficient number of copies of their reports
cyclostyled or printed to the Ministries concerned to facilitate quick
processing.

The Committee recognise the need for extension of time if
the requisite information cannot be obtained within six months in
the cases where the State Governments act as agencies of the Central
Government or where work is given by a Central Ministry to an
organisation or agency under the administrative control of another
Ministry. The Committee, however, cannot agree to the suggestion
made by the Ministry to leave to the PAC of the concerned State
Legislature the matters where the Central Government provide a

subvention and the State Government uses these funds as well as

their own funds because it involves the broader question of accoun-

tability for any expenditure out of Consolidated Fund of India for
which Central Government is responsible to Parliament.

In respect of the Ministry’s suggestion that “The PAC could
leave it to Government to pursue the question of disciplinary
action once it has given an assurance that the respon-
sibility would bhe fixed and action taken’’, the Committee
would like to treat the assurance given by the Ministry as an in-
terim reply to the recommendation and would insist on a final reply
showing the nature of action taken in a further period of six months
(i.e. within a year of the presentation of the original Report).

GMGIPND—L—2797 L 8§—7-11-77—1,100.
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Sl. L Name of Agent ' Agency Se. Name o Agent, . Agency

No. .. , No. ‘No.” . e No.
DELH], N . ! 53 Oxford Book & Stationery 68
, . Company, Scindia House,
24. Jain Book Agency. Coo- I Cornaught Place ,New
nayght Place, New Delhi. . Delhy—-. -
, Sat Narain & Sons, 3141, 3 34 People’s Publishir g House, 7
- Mohd. Ali. Bazar.Mon ' Ran; Jhansi Road, New 6
Gate, Delhj, . . Delhi. i &
] - .
26. Atma Ram & Sors, Kash- 9 35. The United Book Agency, . £8
. mere ‘Gate, Delki-6. ‘ 48; Amrit Kaur Market, .
. Pahar Gan), New Delh,
27. J. M. Jaina & Bmthexs 11 . :
Mori Gate Delhi. 36. Hird Bo®k House, %2, 95
Janpath, New Delhi.
28. The Central News Agency, 15
23/90, Connaught Place, 37. Bookwell, 4, Sani  Naran- 96
*.New Declhi. kari Colory, Kingsway
Camp, Delhj-9.
29. The English Book Store, | 20 : .
: 7-L, Connaught Circus, . MANIPUR «
New Delh, 3. Shri N. Chaoba _Singh. 7
: . News Agent, Ramlal Paul
30. Lakshmi Book Stort, 42, 23 High School Annexe,
MunicipalMarket, Jan- Imphal.
path, New Delhi. .
. - AGENTS IN FOREIGN'
31. Bahrec Brothcrs, 188 Laj- 27 COUNTRIES -
- . patra. Merker, Delhi-€. | 39. The Secretary, Establish- 59
ment Depzmmem The’
32. Jayana Book Cc¢pot, Chap- 66 High Commssion of India
parwala Kuan, Karoi- India_House, Aldwvch,

Bagh, New Deih. LONDON, W, C.—2.
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